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6. Since, the above approval under section 151 of the Act, is neither
signed digitally nor manually, therefore, the issue is squarely covered by
the Coordinate Bench of ITAT Rajkot, in the case of M/s Aditya Plastic, in
ITA No.185/Rjt/2024, for AY 2013-14. The findings of the Coordinate

Bench are as follows :

“8. We have heard both the parties, perused the material available on record. We note
that the approval of the PCIT is without any signature of the Ld.PCIT and without
generating any DIN number which is reproduced below:
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